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Sub. -

RISir,

order dated 29.08.2022 in the matter of O.A. No. 499/2022 titled as Akhtar V!

The Registrar,

National Green Tribunal,

Faridkot House, Copernicus Road,
New Delhi.

Email ID:- judicial-ngt@gov.in

Compliance Report of Hon’ble NGT order dated 29.08.2022 in the matter of
Akhtar Vs State of Haryana in Original Application No. 499/2022.

This is in the reference to above mentioned matter. The Hon'ble Tribunal vide
s State of

Haryana has directed as under:-

“In view of the allegations made in the application, we consider it appropriate
that a Joint Committee be constituted to verify the factual position. Accordingly,
we constitute a Joint Committee comprising of State PCB, Executive Officer,
Municipal Committee, Nuh, DFO and Deputy Commissioner, Mewat at Nuh and
direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of
the concerned project proponent, verify the factual position and submit its report
within one month by e-mail at judicialngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF.”

In compliance of said orders, the report of joint committee of State PCB, DFO

and Deputy Commissioner, Mewat at Nuh as per directions of Hon’ble NGT order dated
29.08.2022 is enclosed herewith. It is requested to kindly accept the report and place before

the Hon’ble Tribunal.

DA/As above

\\( \1: avw C kwud&t
Reéio%a? Officer, 7 }

Nuh Region
For Haryana State Pollution Control Board



COMPLIANCE REPORT
AS PER

HON’BLE NATIONAL GREEN TRIBUNAL
(ORDER DATED 29™ AUGUST, 2022)

IN THE MATTER OF
AKHTAR
VS
STATE OF HARYANA
IN

ORIGINAL APPLICATION NO. 499/2022



i of
Compliance Report of Hon'ble NGT order dated§.08-2022 17 the matter
lication No. 499/2022

Akhtar Vs State of Haryana in Original App

1. Background:-

Mr. Akhtar resident of Village Raisika, Police Station Roj-Ka-Meo, T.e.hS]]
and District Nuh, Mewat, Haryana has sent the present letter' petltlon'
which is treated and registered as original application, complaining that
M/s Dua Trading Company has established RMC Mixture Plar.lt w1thogt
CLU on private land adjoining Sales Tax, Excise and DIC Offices in the Roj-
KaMeo Industrial area on Nuh-Sohna Road. Government has carved out
green belt and park on land adjoining said offices on which plantation has
been raised. Mr. Liyakat Ali son of Mr. Ahmed Ali resident of Village
Kanwarsika, Police Station Roj-Ka-Meo, District Nuh is managing the above
said RMC Mixture Plant. They have carved out a passage through
government green belt by illegally cutting greentrees and by putting bricks
on the same and are in the process of concretizing the above said passage.
The RMC Mixture Plant is being run day and night which is causing air and
noise pollution. The air pollution is damaging crops standing in the
adjoining agricultural land.

Same complaint was filed by Mr. Ak

Station Roj-Ka-Meo, Tehsil and District Nu
vide No. CMOFF/N/2022/042730 dated 21.04.2022 and in District Public

Grievance committee. Accordingly, the complaint was attended and
inspection was done along with the complainant Mr. Akhtar and same was
disposed off on CM Window portal as well as in Public Grievance
Committee after the complainant gavehis satisfaction and statement that
"ﬁgmﬁ#ﬁ%ww#ﬁ#?@?ﬁww%ﬁw ,

ot T B ATE F FTH FAATCA FIAT § 5 A F] AT A AT
forga #T0 §T ,WW#WW#&W#W@W%WMW
R £ T 47 T g FE AT FTAT T AT ST G F AT E
5 Z77 FF T FAATEY @ . FUA G FE FIT T g g5 RrarTT a7

#7777 #T F2"Copy attached as Annexure -A

htar resident of Village Raisika, Police
h, Mewat on CM Window portal

Hon’ble NGT vide order dated 29.08.2022 has directed as follows:-

“In view of the allegations made in the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual
position. Accordingly, we constitute a Joint Committee comprising of State
PCB, Executive Officer, Municipal Committee, Nuh, DFO and Deputy
Commissioner, Mewat at Nuh and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant,
associate the applicant and representative of the concerned project
proponent, verify the factual position and submit its report within one month
by e-mail at judicialngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.”

_. N



2.

Compliance of Hon’ble National Green Tribunal Directions:-

In compliance of the Hon’ble NGT directions issued vide order dated
29.08.2022, a committee of following officers undertook the site visit and
looked into the grievance. However, Executive Officer, MC, Nuh could not join
inspection due to other assignments.

Observations and Findings:-

The Joint committee comprising of representatives of Deputy Commissioner,
HSPCB and Forest Department members visited the site on 17.11.2022. During
inspection Mr Akhtar (applicant) and the representative of the project proponent

that is M/s Dua, trading company were also present and the observations of the
committee are listed below:-

1.

During inspection, it was observed that there is no RMC plant
installed/established at the site as alleged by the applicant. Two number of
rooms for office and four more rooms for workers were found constructed
at the site. Apart from that welding machine and other tools for
engineering and fabrication work were found at site. Further the
representative of the unit, M/s Dua Trading Company, clarified that they
have not installed/established any RMC plant, but they were engaged in
the manufacturing of machinery and parts for RMC plant and were only
performing the engineering and fabrication work.

. During inspection, it was also observed that an unpaved passage has been

made through a small patch of green belt along the Sohna-Nuh Road,
covered as protected strip by Forest Department, which has been in use by
the unit workers and other local people having agricultural field in and
around this area for movement and accessibility to their fields and has
been lying in this condition since around 1981-1982, as informed by local
land owners. The passage is unpaved and no bricks have been put or
concreting done. Local land owners statement is attached as Annexure - B

. There is no source of air emission and trade effluent generation from the

activity/process of M/s Dua Trading Company and such process are
covered under White category of the consent management of the Board
and thus, exempted from obtaining CTE/CTO from the Board. Photographs
attached as Annexure - C. The possibility of dust emissions due to
movement of vehicles coming to unit cannot be ruled out. The provision of

W Ao

[Sr.No | Name of officer Designation and Department |
1 Sh. Vijay Chaudhary Regional Officer, Nuh Region, HSPCB i
2 Sh. Ravi Kumar Naib Tehsildar, Indri (Representative of |

Deputy Commissioner Nuh ‘
3 Sh. Dev Kumar RFO, Nuh (Forest Department)
4 Sh. Manish Yadav AEE, Nuh Region, HSPCB
5 Sh. Pahlu Khan Sarpanch, Kanwarsika
6 Sh. Ahmad Khan Resident, Kanwarsika
7 Sh. Harun Khan Resident, Kanwarsika
8 Sh. Kamrudin Resident, Kanwarsika
9 Smt. Shehnaz Ali Resident, Kanwarsika




sprinkling of water was observed to curb the dust emissions.

‘ Sr.No l Findings ’ 74""¥T

1. It was observed that there is no RMC plant installed/established |
at the site as alleged by the applicant. Two number of rooms for
office and four more rooms for workers were found constructed
at the site. Apart from that welding machine and other tools
for engineering and fabrication work were found at site.

2. The work shop is being operated by Smt. Shehnaz Ali W/o Sh.
Liyakat Ali Resident of Kanwarsika and Smt. Sonia Dua W/o Sh,
Rajesh Kumar Resident of B-10, Parsvnath Majestic, Vaibhav
Khand, Indira Puram, Shipra Suncity, Ghaziabad, U.P. (Copy of
Partnership deed attached as Annexure-D). Further, it is
submitted that unit was established in February, 2022 as per
the GST registration (attached as Annexure-E).

3. Engineering and fabrication process are covered under White
category of the consent management of the Board and thus,
exempted from obtaining CTE/CTO from the Board. Unit had
submitted application for Aravali clearance in Regional office

Nuh in March 20-22 and same was forwarded to the Deputy

Commissioner Nuh vide office letter No.

HSPCB/NUH/2022/1761 dated 17.03.2022. In response to the

Board’s letter, Deputy Commissioner Nuh has issued Aravali

clearance for this project vide letter No. 537/PLA dated

29.08.2022. (Copy enclosed as Annexure-F). Further, unit had

applied for obtaining CTE from the Board vide application No.

28336502 dated 10.09.2022 for ‘Fabrication and Repairing of

machinery of RMC’ but the application was not considered due

to no provision for grant of CTE & CTO through online portal as
per the Board’s policy for White category industries. (Copy of
application & letter No. HSPCB/NUH/2022/SPL-06 dated

15.10.2022 attached as Annexure-G & H).

4., The Industry is involved in Engineering and fabrication

process. There is not water requirement in this process. Unit is

not having any type source of air emission i.e. Bhatti, Furnace
and DG sets etc.

Conclusion and Recommendation of Committee:-

1. Keeping in view of the facts, directions has been issued to the unit and
thelocal landowners that is :-

“Eurther, this patch of land is being looked after by the Forest Department as
protected strip. In view of above, it is hereby directed that, from now on, the
landowners nearby to the land mentioned in the complaint shall not use this
particular patch of green belt for movement and will use separate passage
which is already existing from the other side of village Raisika for the
accessibility of landowners.” (Copy of directions attached as Annexure-I)

W ES P\



The committee has issued necessary directions to Forest Department that
fencing be provided on protected strip/greenbelt and the plantation, SO
that the above mentioned patch of land area may be protected and M/s
Dua Trading Company is directed that unit will ensure the sprinkling on
unpaved rasta for dust suppression (attached as Annexure - )]

The report is being submitted in light of order of Hon'ble Tribunal. It is
undertaken to comply with the directions passed by this Hon’ble Tribunal.

W

Sh. Vijay Chaudhary, Regional Officer, Nuh Region, HSPCB

—_—

Sh. Ravi Kumar, Naib Tehsildar, Indri
(Representative of Deputy Commissioner Nuh)

Sh. Dev Kumar, REO, Nuh (Forest Department)

o

Sh. Manish Yadav, AEE, Nuh Region, HSPCB
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ij Window Action Taken Report (ATR)-FINAL REPLY
CM window grievance No. CMoE N/2072
Grievance Details W &T% :}3: = &Zate of Registration: 2

Category: T{_C‘ W
Specifications: jjr—‘ w2 3 "“'ﬂ M o ﬁ? i
3. Citizen Contact Details ”%:’7~

2.

NETE:- A K’\.ﬁ—CLL Mobile:
Address:  Rai81ka ) N

By which medium was the citizen contacted or summoned?

A“V\Q_u- [ p "

t/o4/202

QUi6102928

Alternate contact number:

1. Registered Post/Phone & SMS: 'J)v\oug\» la)sovxo_ .

315775

4. Interim Report on the Enquiry (By the Investigating Officer)
Date of Enquiry:

Findings by Investingating Officer/Enquiry Officer:

5. Is the matter Sub-judice? Yes/No

If Yes, Case No.: / Court Name:

Title: i
Date of Next Hearing:

(Attach a copy of Stay Order, if any) V&

Legal provisions (Law):

Date of Commencement of proceedings: lS/D:)—/MLL
Photos to be attached herewith if site visit conducted:
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have ™~ !p,wwohui UDQ)«-«\ /éPMnKLh ou —Her
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6. Final Report on the Enquiry (By the Investléatlng or Reporting Officer)- Action taken with Dates and Details: [

Date of concluding the proceedings (Date on which proceedings were concluded)

ard-
nsokatels

Details on Action Taken: Jhe CO"“’P\NY‘I’ Sk AELEen 005 Called] ‘/‘b:mb FDM:[O;
oo
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MARNISH YDV , AET

Author of report noR

(Name and designation of the officer) HS¥P(&
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7. Citizen Satisfaction

P Whether citizen satlsfled by proposed solution?:  Yes/No
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Eminent Citizen (EC) Verification
Name of EC:

Date/dates when EC was approached for the case.

| Whether Citizen was counseled in the presence of the EC?: Yes/No
|

\

Comments of EC (if any):

Signature of citizen.
(Name of Citizen)

(. Comments of the %(Optlo al)/Nodal Officer of Department (Optlona|)
(g1 *1\1 &‘ "\FC
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Dashboard{m:;} Disposed;
Complainant Detailg

Registration No. CMOFF/N/2022/O42730

Received By
Name SRR Received
Date
Address RRRIGH| | Attachment
Contact No Mobile No -
Email Address Target Date

; ;\ Grievance Detail-CMOFF/N/2022/042730

Chief Minister Office

21-04-2022

View Attachment
(./important/2022/04/21/1650533773CWNUH.pdf)
9416103838

2022-05-22

Grievance Details mmmmﬂamﬁﬁvﬁ&ﬁﬁmgamﬁ?m&wﬁwﬁmﬁm & N I I B
R BT T Y e et o v e 35 s 3 o et e ore ot |

k.\llultimarked by None
You and Reply

Awaited :

Appointment Remedial

Details Action/Relief

Sought
Grievance Delay in Current Status Case Disposed Of
Category decision/implementation of
decision
Action History
Action Description Sent By Case Action Taken Report Attachment / Remarks
Date Presently
Dealt

06-08- Case Chief Minister ~ Chief Minister = Reason : Disposal after satisfaction As per ATR and satisfactory
2022 Disposed Of  Office Office statement of complainant thereon.

21-07- ATR Sent Administrative  Chief Minister ~ As per report submitted by SEE, the said compliant may be disposed

2022 Secretary Office off, please.

Environment Author of ATR: Sh Apoorva Kumar
Complainant Satisfied: Yes

20-07- ATR Sent Pollution Administrative  As per report submitted by SEE, the said compliant may be disposed

2022 Control Board  Secretary off, please.

Environment  Author of ATR: Sh Apoorva Kumar
Complainant Satisfied: Yes

20-07- ATR Sent Member Pollution As per report submitted by SEE, the said compliant may be disposed
2022 Secretary Control Board  off, please.
PCB Author of ATR: S Narayanan

Complainant Satisfied: Yes



16-07-

2022

16-07-

2022

18-06-
2022

17-06-
2022

17-06-
2022

J7-
2022

ATR Sent

ATR Sent

ATR Sent

Reminder
Sent

Reminder
Sent

Reminder
Sent

Head Office
NUH

RONUH

HSPCB

Head Office
NUH

Member
Secretary
PCB

Pollution
Control Board

Member
Secretary
PCB

Head Office
NUH

RONUH

RONUH

Head Office
NUH

Member
Secretary
PCB

As per the report submitted by RO the complaint has regarding dust
pollution due to movement of vehicles carrying machineries &
materials by M/s Dua Trading company nearby the complainant house.
The Complaint Sh. Akhtar was called through phone and site was
visited with him and on the directions of the officer the unit has started
water sprinkling on the passage for dust suppression and accordingly
the complainant is now satisfied and has signed on the ATR '
mentioning that his compliant is now resolved. In view of above,
complaint may be disposed off please.

Author of ATR: Satinder Pal

Complainant Satisfied: Yes

View Attachment
(../limportant/2022/07/1 6/RONUH16579749800.pdf)The Complaint Sh.

Akhtar was called through phone and site was visited with him
complaint is against dust due to movement of vehicles carrying
machineries & materials by dua trading company nearby the
complainant house. Now, they have provided water sprinkling on the
passage for dust suppression complainant is now satisfied with the
action and his compliant is now resolved, In view of above, complaint
may be disposed off please

Author of ATR: Manish Yadav

Complainant Satisfied: Yes

View Attachment
(../important/2022/07/16/NRSR116579748830.pdf)The Complaint Sh.

Akhtar was called through phone and site was visited with him
compliant is against duust due to movement of vehicles carrying

machineries & materials by dua trading company nearby the
complianant house. Now, they have provided water sprinkling on the
passage for dust suppression complainant is now satisfied with the
action and his compliant is now resolved, In view of above, complaint
may be disposed off please

Author of ATR: Manish Yadav

Complainant Satisfied: Yes

Vide his letter dated 26.5.2022, the complainant has again requested
to take required against the Manager, Dua Trading Company. It is
therefore, requested to take necessary action in the matter

immediately.

Vide his letter dated 26.5.2022, the complainant has again requested
to take required against the Manager, Dua Trading Company. It is
therefore, requested to take necessary action in the matter

immediately.

Vide his letter dated 26.5.2022, the complainant has again requested
to take required against the Manager, Dua Trading Company. It is
therefore, requested to take necessary action in the matter

immediately.



17-06-
2022

03-06-
2022

26-05-
2022

12-05-
2022

22

11-05-
2022

11-05-
2022

11-05-
2022

11-05-
122

22-04-
2022

21-04-
2022

Reminder
Sent

Reminder
Sent

Reminder
Sent

Undertaken

Taken Up
With Sub-
Org

Taken Up
With Sub-
Org

Taken Up
With Sub-
Org

Taken Up
With Sub-
Org

Taken Up
With Sub-
Org

Taken Up
With Sub-
Org

Grievance
Received

Administrative
Secretary
Environment

Chief Minister
Office

Chief Minister
Office

HSPCB

RONUH

Head Office
NUH

Member
Secretary
PCB

Pollution
Control Board

Administrative
Secretary
Environment

Chief Minister
Office

Citizen

Pollution
Control Board

Administrative
Secretary
Environment

Administrative
Secretary
Environment

HSPCB

HSPCB

RONUH

Head Office
NUH

Member
Secretary
PCB

Pollution

Control Board

Administrative

Secretary
Environment

Chief Minister

Office

Vide his letter dated 26.5.2022, the complainant has again requested
to take required against the Manager, Dua Trading Company. It is
therefore, requested to take necessary action in the matter
immediately.

Vide his letter dated 26.5.2022, the complainant has again requested
to take required against the Manager, Dua Trading Company. It is
therefore, requested to take necessary action in the matter
immediately.

Complainant again request in CM Window Please upload the
necessary action.

Undertake to Redress Grievance

Take necessary action and submit the ATR.

Take necessary action and submit the ATR.

Take necessary action and submit the ATR.

Take necessary action and submit the ATR.

Pls upload the ATR

Additional Marking Details - NIL
Old Action History (Before Case was Reopened) - NIL[Top ]

Send Back Remarks Details (

Call Center Remarks

No Call Centre Remark

s for current grievance

Forwarder Remarks

Replier Remarks) - NIL
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Annexure - C

O5Ma

Carera Lita

NH 248A, Indri, Roz Ka Meo Industrial Area, 122103,
HR, India

Latitude Longitude
28.2131N 77.0627E

Local 11:52:31 AM Altitude 198.6 meters
GMT 06:22:31 AM Thursday, 11/17/2022

NH 248A, Indri, Roz Ka Meo Industrial Area, 122103, =%
HR, India ;

Latitude Longitude
28.2132N 77.0626E
Local 11:44:24 AM Altitude 209.6 meters
GMT 06:14:24 AM Thursday, 11/17/2022




o
1
[
S
S
X
Q
c
c
<




Annexure - C
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Date : 22/11/2021

Stamp Duty Paid ; 2 101

(Rs. Zero Only)
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iPose ;- PARTNERSHIP DEED to beisubimiltted at Na

The authenticity of this document can: be verifiedt

1} Ah smart phone or on the website https://egrashry.nic.in

This Deed of paxtnershlp is ade at Gurgaon on 22tk hbv- .20%1 between
Shehnaz Al:. Wo. Liyekat Ali R/o Kanwarsn' s (179 Mewat,

Sbnia mm*»w/o Raj esh Kunar R/o B-107, Parsvna‘_l:l% Majestic

Vaihhav Khandi I :,ra Puran f, Shipra Suncity, Ghaziabad

¥, p. 201014

Trading
_WHEREAS the above said parties have decided to carry on the Busmess for -gremmeeeee- —
( Material Sup'oly 3*“ Raw_Meat, Food & Vegitable . .

o | | ~ Sevuae Aua

"RaM NIWAS
{¥| GURUGR

Reg. No. 8
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And whereas the above said parties have decided and are desirous of putting all the terms
/ and conditions of partnership into writing. .’

- HENCE THIS DEED WITNESS AS UNDER :-

22A1/021 .
1. That the deed is effective from
2. That the Name of the firm /company shall be -1/ oA TRADING o
“T;atthe head office of at the Near z’xogarwal Phaba Shop 2 Kj_. o
- Mo7/2, Raisixa , Sohna Alyar Nad, Mewat, Haryena-122¢C:
3 That both he partner shall invest in the business as per the requirement of the
business and their contribution shall be credited to their capital account
4. That the net profit and loss of the partnership shall be shared as detailed below
Party of the 1 Part 94
Party of the 2™ Part 2.5,
The Draw both Partmer's Salary according Income Tax.
5. That all the necessary and proper books of account of the partnership shali be
dept under the supervision of the parties hereto and each partner is free and
empowered to have free excess to the accounts.
6. A Bank account in'the name of the firm shall be opened and is be operated by
the both partners. .
7. That neither partners shall without the consent of the other, borrow any money
in the name of the firm. The firm shall not be responsible for such individual
borrowing by the partner.
8. That account period of the firm shall be period of year ending
3lst Mareh ¢ each year of any other convenient date as may be decided up
both partners. ) .
9. That in the event of death of any party, his legal heirs shall be entitle to the
capital, salary and share of proﬁts‘due up to the date of demise of party
o
P

Somue. Mua

RAM NIWAS MALIK
GURUGRAM
Reg. 0. 8224

—




10.  That any dispute of difference arising out among the parties hereto the same

7 will be resolved through arbitration in accordance with the arbitration law.

IN WITNESS WHEREOF, thi¢ partner have put their signature on this deed at Gurgaon.

On this -z—g-t-b-—day of .ijf};_?.Qzl
?
WITNESS First Partner
i= (shehnaz ali)

. ’ . _ : J ' / \{;:’/
Second Partner

(Sonia Baa)

SeniaDue

/

( RAM NIWAS:MALIK '\ 5
\
\

GURUGRAM
24

RAM NIWAS MBLIK, ADVOCATE
NOTARY, GURUBRAM (HR.) INDIA
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GST Number Search Tool & GSTIN
Verification Online

06AATFD1634N121

\.

GST number of DUA TRADING CO

is 06AATFD1634N1Z1 in Haryana

GST number of DUA TRADING CO is 06AATFD1634N1Z1. This is a Partnership. This business was
registered under GST on 14/02/2022. This is GST number of Haryana state.

GSTIN Profile GST Return Status

GSTIN of the Tax Payer

Legal Name of Business

Principal Place of Business

Additional Place of Business

State Jurisdiction

Centre Jurisdiction

Date of Registration

Constitution of Business

06AATFD1634N1Z1
(n

DUA TRADING CO
O

NEAR AGGARWAL DHABA, flod'i
SHOP NO 1, KILLA NO 7/2,
RAISIKA SOHNA ALWAR ROAD,
Mewat, Haryana, 122107

D

Mewat Ward 1
0

RANGE - 27
D
14/02/2022
D

Partnership
O



Taxpayer Type

GSTIN Status

Date Of Cancellation

Regular

(n

Active

D
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From,
Deputy Commissioner, Nuh.
To
: Regional Officer, N
Haryana State Pollution Control Board, K 4

Phagna Tower, Ward No. 10, NH-02,
Near Red-Rocks Cinema, Nuh at Palwal,
(M/s DUA Trading Co.)

Noi — 3 PLA Dated t~ 24—~ - 222

Subject:-  Request for Forest NOC & KISM of land for Arawali applicability CTE of M/s
DUA Trading Co. at Kila No. 7/2, near Aggarwal Dhaba, Shop No. 1, Raisika,
Sohna;-Alw’ar road, Tehsil & District Nuh (Mewat).

- In Reference your office letter No. HSPCB/NUH/2021/1761 dated 17-03-
2022 on the subject cited above, please find enclosed herewith a copy of the requisite
report of Naib Tehsildar, Indri (Nuh) (No. 55/Reader dated 08-07- -2022) and report of
D1v1smna1 Forest Officer, Nuh (No. 318 dated 14- 07-2022) as required vide your
letter under reference for information and necessary action.

Encl: As above.

For: De missioner
For_,.gtr' &%mgﬁl?rl Séon
Nuty, | :
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ia@; El. o= Request for forest NOC & KISM of Land for Aravali Applicat
7/2,Near Aggarwal Dhaba Shop No. 1, Ralsika, Sohna’ Alarroad Nu

bility CTE of /s DUA Tradin
h Tehsil and District-Nuh (Mewat)

.........

g Co. at Kila No.

Feal: 3ntr<% amﬂ'aa qo e m 06.07/PLA =TT 07.04.2022.

3TAR ﬁ:w%a E?:?’.T F aﬁf’ﬁ B-LEH Kila No. 7/2, Near Aggarwal Dhaba,
Sohna A|war road ‘Nuh Tehsil and Dlstrlct-Nuh 31?:!6&! STF:‘SE@?T et 07.0

aﬁsn?ﬁ%lagana%@mﬁsmaﬂmﬁggaﬁa

2 -(~>'.': A

Shop No. 1, Raisika,

5.1992 &
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\ HSPCH

\ HARAYANA STATE POLLUTION CONTROL BOARD Tkl

WUTRR N

' PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C) TR Ey 8.
(For Status you may visit Website of the Board- hspcb.gov.in)

Industry ID: 22GSMW350866
Application No: 28336502

Application Date: 10-09-2022
Application Form Updated on: 11-10-2022

PART-A -
1. NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCK
LETTERS)
Name of Industrial undertaking DUA Trading Co
Near Aggarwal Dhaba Shop No. 1, Raisika,
= . Sohna -Alwar Road, Tehsil Indri and
. District - Nuh (Mewat)
JMEWAT
Name of the promoter/ MD/Managing Partner with surname first
S.No. Name Designation |Residential |Email Id Mobile Owner Type
Address . ... Number
1 Hussan Managing | S/o Juher | duacorpor | 98139457 | Partner
Partner Khan R/o | ation7T@g |81~
. ‘ Raisika, mail.com
Sohna -
Alwar
Road,
Tehsil Indri
and
District -
Nuh
(Mewat)
2.  Address for communication

Near Aggarwal Dhaba Shop No. 1, Raisika,

. Sohna -Alwar road, Tehsil and District -
‘ ‘ Nuh (Mewat) , Indri , Mewat / Haryana ,
® 122107
Telephone -9813945781
Fax No. -
Pin Code 122107
Email Address duacorporation7@gmail.com
3. Constitution of the firm/ company Individual
4. Location

Near Aggarwal Dhaba Shop No. 1, Raisika,
Sohna -Alwar Road, Tehsil Indri and
District - Nuh (Mewat)

Place/Town Indri
District MEWAT
State Haryana

5. Main items of manufacture/activity



(@)
(b)
(0
@)

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced _
Licensed Installed Avg. Actual | Average
production |Production |Production Actgalc o
; C it produ
capacity e for which the
consent is
sought
1 Fabricatio | Numbers/ | 1 1 1 1
n and Day
Repairing
of
Machinery
of RMC
Investment in fixed assets(Rs. In Lakhs)
Land 50.0
Building 7.0
Plant and Machinery 80.0
Other fixed assets 2.0
Total 139.0
Power requirements(KW) 250
Proposed Employment 4

Estimated date of commencement of. .
production " o R

01/10/2022




—
—

1.2

42

43

44

4.5
4.6

PART-B

DETAILS OF PRODUCTION AND PROCESS

(i) list the main products which arc proposed to be produced

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production | Production |Production Actual
capacity Capacity production
for which the
consent is
sought
1 Fabricatio | Numbers/ |1 1 1 1
n and Day
Repairing -
of j
Machinery
of RMC
List all raw materials with the daily consumption at full production capacity
Name of the Raw- Quantity of the Raw- Unit
material/Chemicals material/Chemicals
used/to be used | used/being used
1 ~ | Fabrication and Numbers/Day
Repairing of :
Machinery of RMC
Plant
Manufacturing Proceses involved
No. of person likely to work in unit 4
Location
Where is it proposed to locate the unit(Indl . : otherwise
Area or otherwise) : '
If the site is situated in notified industrial
estate
a) Whether effluent collection, treatment & NO
disposal system has been provided by the
authority
b) Will the applicant utilize the system,if NO
provided
¢) if not provided,details of proposed
arrangement for the treatment of effluent
If not located in Industrial Area then give Village Raisika

identification of nearest Residential
Area(such as village,town etc.

Total Plot Area,Built up area and area
available for the use of treated sevage/trade

effluent
Area proposed to be developed

Total Land Area - 3845, Buildup Area -

1200

If the site located near river bank/other water bodies:indicate the name and distance of the body

@me of Surrounding

lDistance(in meters)

Description

]




4.7

4.8

10.

Does the location satisfy the requirements

under Relevant Central/State Govt.

notifications on ecologically fragile area

etc.,if so give details?

Month and year of proposed commissioning :

of the unit

Average daily quantities of water to be consumed(inKVl/d)

NO-

01/10/2022

Sr. No. Source Type Source Name Quantity (KLD)
1 Ground Water Tubewell 15.0
(within premises) ]
Sr. No. Water Consumed For Quantity(KLD)
1 Others Water Spray 14.0
2 Sanitation/Domestic/Horticu | 1.0
Iture
Proposed effluent Treatment scheme
Sr. No. Use Effluent ‘Treatment Treatment Details
‘ Generation(KLD) | Arrangement
Status
1 Trade Effluent | 0.0 Yes
2 Domestic 0.5 Yes Septic Tank
Effluent
Stack/Source of emission
Sr. No. Stack Attached Height of above Height above top | Internal diameter
ground level (in of building (in in (mts.)
mts.) mts.)
1 0 0 0 0
Proposed Air Pollution Control System )
Give information on type and add detailed specifications
Air pollution control system | Status Detail specification
name
D.G Set Details
Sr. No. Capacity of D.G.  |Quantity of Fuel |Ht. of Stack Whether )
set in(KVA) used/to be used (in |provided/to be canopy/acoustic
Lts./day) provided above  |enclosure
roof level(in mts.) |provided/ to be
provided(please
define clearly)
1 0 0 0 Yes

Proposed method of handling and disposal of waste trapped by pollution arresting

equipment/hazardous waste

WQ




11. Declaration about awareness of the prescribed standards :-

a. That I am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste
i\z’la]nag;:gls%nt Rules,2008 and standards/norms prescribed for discharge of pollutants under EPA
ules, .

b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit.

c. That the work for construction and installation of pollution control measures will be done side by
side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case.
PLACE: Haryana SIGNATURE:
DATE: 11/10/2022 NAME: Hassun
DESIGNATION: Partner

(AMDDRE;SS: Near Aggarwal Dhaba Shop No. 1, Raisika, Sohna -Alwar Road, Tehsil Indri and District - Nuh
ewat

DOCUMENTS ENCLOSED:

1. Fard Jamabandi or Intkal whichever is applicable / Allotment letter.

2. Copy of balance sheet duly attested by CA/CA cettificate w.r.t. capital investment coast for the preceding
year. (capital investment coast should include the orlgmal cost of land building, plant & machinery without
depreciation but with upto date additions. The cost of land and building should be included in the capital investment
cost even if, it is on lease/rent/moﬁgage) ' o '

3. Manufacturing Process and Process flow chart

4. Air Pollution Control Devices design Calculations based upon the Pollution load and prescribed parameters,

as applicable

*% This is System Generated Form Signature not Required **
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Regional Office, Nuh Region Annet. H

\\'}m&h "’o(
§ Sr—, Haryana State Pollution Control Board
::?é?\“: Shed No. 1, Industrial Estate, Roz ka Meo
TNuwas Tehsil ~Nuh District Nuh -122103
% g 040 Website - www.hspcb.gov.in E-Mail - hspcbronuh@amail.com
%ESPCB/NUH/ZOZZ/ SPL-06 Date: 15/10/2022
0

The Sr. Environmental Engineer
(SWM),Haryana State Pollution
S Control Board, Panchkula

Sub: Regarding approval for deletion of the online application of M/s DUA Trading Co, Near
Aggarwal Dhaba Shop No. 1, Raisika, Sohna -Alwar Road, Tehsil Indri and District - Nuh
(Mewat)

In this connection, it is intimated that the below mentioned online CTE application may kindly be

deleted for reasons mentioned below.

’.Sr.No Applicat Type of Name of the | Reason for deleting the online Application
ionNo. Applicat | unit
for ion
deletion
1 28336502 | CTE M/s DUA Unit M/s DUA Trading Co, Near Aggarwal Dhaba
Trading Co, |Shop No. 1, Raisika, Sohna -Alwar Road, Tehsil
Near Indri and District - Nuh (Mewat) has submitted
Aggarwal application for CTE under white category project i.e
Dhaba Shop |Engineering and fabrication units (dry process
No. 1, without any heat treatment / metal surface
Raisika, finishing operations / painting). Keeping in view
Sohna - the above, the CTE application case is submitted for
Alwar Road, |deletion and the same has been approved by
Tehsil Indri | competent authority through an online portal on
and District - 12/10/2022 for deletion. Hence, it is requested
' Nuh that kindly application No. 28336502 may be
(Mewat) deleted please.

This is submit for your kind information & further necessary action please.

DA/Copy of note history

VIJAY

CHAUDHARY
Regional Officer
Nuh Region
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;v' e § Haryana State Pollution Control Board %pjf
—— Shed No-01, Roz ka Meo Industrial ?mmrAS)
2 Estate, District Nuh - -
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e ggen Website - www.hspch.gov.in E-Mall - hspcbronuh@gmail.com

HSPCB/NUH/2022/ 1322-1327 Dated: 21/11/2022

To

M/s Dua Trading Company, Raisika, District- Nuh (Mewat)

Mr. Akhtar S/o of Mr Juhar, R/o of Village- Raisika, District- Nuh (Mewat)

Mr. Sabbir Ahmad S/o Mr. Juhru, R/o of Village- Raisika, District- Nuh (Mewat)
Mr. Harun S/o Mr Juhru, R/o of Village- Raisika, District- Nuh (Mewat)

B W

Sub: Directions to stop movement through the green belt adjoining Sohna-Indri
Road, Nuh.

Whereas, a case has been filed in the Hon’ble NGT vide OA No 499/2022 titled as
Alfhtar Vs State of Haryana. Hon’ble NGT vide order dated 29.08.2022 has constituted a
Joint committee and directed the committee to undertake the visit to the site and verify the

factual position and submit report in this regard.

Whereas, in compliance of the directions, the site was inspected on 17.11.2022 by
the undersigned along with the committee members constituted in this matter and loca!
landowners were also present at site. During inspection, complainant Sh. Akhtar,

te and it has

representative of M/s Dua Trading company and other locals were present at si
been observed that a small patch of green belt along the Sohna-Nuh road, opposite to the

Roz ka Meo Industrial estate which is used by the locals for movement and accessibility to

their fields and has been lying vacant since 1981-82.
Further, this patch of land is being looked after by the Forest Department as

bove, it is hereby directed that, from now on, the landowners
d in the complaint shall not use this particular patch of green

protected strip. In view of a
te passage which is already existing from the other

nearby to the land mentione
belt for movement and will use separa

side of village Raisika for the accessibility of landowners. /

Regional Officer
Nuh Region
Endst. HSPCB/NUH/2022/1326-1327 Date: 21/11/2022
A copy of above is forwarded to the following :-
1. The Deputy Commissioner, Nuh (Mewat) for information please.

2. The DFO, Nuh (Mewat) with the request that fencing wire may be provided on a
d the plantation. So, the above mentioned patch of

protected strip/greenbelt an
Jand area may be protected. [ﬁ /
Regional Officer
Nuh Region
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§ o t;s Haryana State Pollution Control Board ﬂﬁﬁ-‘!?\
S — Shed No-01, Roz ka Meo Industrial HARYANA ()
vt B o Estate, District Nuh =Y
%‘“!5@ Website - www.hgpcb.ggv’.in E-Mail - hspcbronuh@gmail.com
HSPCB/NUH/2022/ 1369-70 Dated: 01/12/2022
To
M/s Dua Trading Company,

Village - Raisika, District- Nuh (Mewat)

Sub: Directions to stop movement through the green belt adjoining Sohna-
Indri Road, Nuh and sprinkling of water for dust suppression.

In  continuation to this office letter HSPCB/NUH/2022/ 1322-1327
Dated: 21/11/2022, in which, it was directed that, from now on, the landowners nearby to
the land mentioned in the complaint shall not use this particular patch of green belt for
movement and will use separate passage which is already existing from the other side of
village Raisika for the accessibility of landowners. You are further directed to ensure
regular sprinkling of water on unpaved rasta for suppression of dust and prevent re-

suspension due to movement of vehicles.

@Re ional Officer

o/.  Nuh Region
Endst. HSPCB/NUH/2022/1370 Date: 01/12/2022

A copy of above is forwarded to the Deputy Commissioner, Nuh (Mewat) for information

please \u\f e

Regional Officer
@ Nuh Region

1



